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LOK SABHA
Wednesday, 24th November, 1954

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I).

12-4 p.m.

RUBBER (PRODUCTION AND
MARKETING) AMENDMENT BILL

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):

I beg to move:

“That the Bill further to amend
the Rubber (Production and
Marketing) Act, 1047, as reported
by the Select Committee, be taken
into consideration”.

The Report of the Select Committee
iz with the hon. Members, and they
will find therein that the Select Com-
mittee which went exhaustively into
the various provisions of this Bill and
also heard evidence from representa-
tives, have recommended certain

changes.

They have taken up this question of
the small grower, and a definition has
been made of the small grower. They
have also recommended that small
rubber growers whose estates do not
exceed 50 acres should be given pro-
per representation on the Rubber
Board. They have also suggested that
the labour representatives must be
increased from three to four, and have
brought down the number of persons
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to be nominated by the Central Gov-
ernment by one. It has also been sug-
gested that the Houses of Parliament
should be represented—the Lok Sabha-
as well as the Rajya Sablia—by three
Members,

The pattern of Government repre-
sentation on these Boards has been fol-
lowed in this case also. The Select
Committee has suggested that Gov-
ernment officers can attend and take
part in the proceedings of the Board,
but would not be entitled to vote.

The Select Committee has made the
Vice-Chairmanship of the Board an
elective office, And finally, provision
has been made that membership of
this Board shall not disqualify a per-
son from being a Member of Parlia-
ment.

An important provision has been
made in clause 9. The Committee has
felt that it should be within the com-
petence of the Board to secure better
working conditions for workers en-
gaged in the rubber industry and to
see that they are provided with
amenities and incentives,

Another provision has been insert-
ed to enable the Board to import rub-
In this connection, I would like

to say that while our present produc-
tion of rubber is about 22,000 tons—it
might increase a little more—our con-
sumption is rising very rapidly. It is
estimated this year the consumption
will be somewhere about 27,000 tons.
Any slight improvement in the posi-
tion of the public transport and auto-
mobile transport in this country would
mean an augmentation of the demand
for raw rubber, and it is envisaged
that probably during the next Five
Year Plan we might be needing some-
where about 40,000 tons. And it
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takes a long time to grow this rub-
ber. So, the question of imports is a
very important consideration. While
we are producing rubber and fixing a
particular price to the grower, we
cannot afford to allow him to be left
to the tender mercies of the market
forces operating elsewhere in the
world for getting his price.

[Mr. DEPUTY-SPEAKER in the Chair]

Therefore, the Select Committee has
decided that the Board might be
authorised to import rubber to fill up
the gap in our requirements of rub-
ber.

Provision has been made for two
funds. The funds at the disposal of
the Board will be raised by means of
augmentation of the present cess, and
any profits that are made out of im-
ports of rubber, if such profits should
eventuate, should also go to the fund.
And the method of utilising this fund
has also been laid down.

Clauses 16 and 17 have broadly laid
down the method of the Government
control over accounts. I might, in this
connection, mention that I have in
mind the ruling of the Chair yester-
day, and I shall not move my amend-
ment inserting a new clause empower-
ing the Auditor-General to inspect
the accounts, but I shall take an early
opportunity of bringing in a compre-
hensive Bill to permit the Auditor-
General to have access to all accounts
and be able to send his officers in
regard to all the Boards under the
management of the Ministry of Com-
merce and Industry,

In this connection, I would like to
say that following the pattern of re-
presentation this House has agreed to
in regard to the Coffee Board, I have
tabled amendments to provide for
election of the representatives of the
two States of Madras and Travancore-
Cochin, and rules to provide for elec-
tion. Even my hon, friend Shri
Punnoose who comes from the other
gide, has in his Minute of Dissent
recognised that it might be necessary
for some time to provide nomination

24 NOVEMBER 1954 (Production and Marketing)

820
Amendment Bill

for representation of the small grow-
er. It is, therefore, our intention that
in the case of those people who can-
not provide an elective machinery, we
should probably have to resort to
nomination. Otherwise, the rules will
provide for election of the represen-
tatives from the two States of Travan-
core-Cochin and Madras.

The Select Committee had in the
rule-making powers made it obliga-
tory for the Governments concerned
to consuit representative associations
and obtain panels from them for pur-
poses of election of representatives to
the Board. Since this change has been
made, that provision has also to be
altered; that provision has been re-
tained only in regard to labour repre-
sentatives, but not in regard to grow-
ers’ representatives. That is broadly
the change that I propose to make, so
far as this Bill is concerned, excepting
one or two minor changes of a conse-
quential character.

One thing I would like to mention
is that with the changes that I have
proposed, if they are accepted by the
House, the pattern of the working of
the Board would largely be modelled
on that of the Tea Board, if the Coffee
Market Expansion (Amendment) Bill
is alsc passed in the other House and
receives the assent of the President.

In this particular case, though there
has been some objection to the nomi-
nated Chairman, by and large, the
Members of the Select Committee
agree on the need for a nominated
Chairman, and the two Minutes of
Dissent would indicate that this ques-
tion has not been raised. In fact, Shri
Velayudhan has raised a number of
useful points in his Minute of Dissent,
many of which, I suppose, it will be
possible for Government to look into,
as the Board starts functioning. Even
in regard to the doubts expressed by
my hon. friends Shri Punnoose and
Shri Nanadasx, I think with the action
of the Board in the future with such
control and advice that Government
can give the Board, we might be able
to meet some of those points.
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Altogether, this Bill as it emerges
from the Select Committee, has as-
sumed a character of non-controver-
siality, which I think the House will
fecognise. In regard to the basic
question of rubber, I hope the House
will have the benefit of the views of
my hon. friend Shri A. V. Thomas,
who has been the Chairman of the
Rubber Board, an office which he had
to give up owing to reasons of ill-
health. 1 think he would be able to
tell the House what are the possibilites
in regard to rubber. There are cer-
tain inevitable forces which restrict
our development, It is possible that
my hon. friend Shri V. P. Nayar might
deal with that possibility. But cli-
matic conditions, the contour of the
land available, all these do restrict
development at a very rapid pace.
But I think it is a sizable ambition
and one which can also be achieved,
if we think merely in terms of equat-
ing our production with that of our
demand. We have so far not done
much about it, and that is where I
expect any advice that my hon. friend
Shri A. V. Thomas might give to us
would be of great value. 1 think it
will not be beyond our ingenuity to
provide that during the next seven or
eight years, we shall produce enough
rubber to meet our own demand. We
are not looking to a state of things
when we can export rubber and make
money out of it. All that we want is
to be more or less internally self-
sufficient.

It is a very complicated problem,
and the more I look into it, the more
I realise how little I know about it.
In fact, Government might even plead
guilty to the charge that we have not
been able to set up a research insti-
tution. The pattern of Government
thinking, unfortunately, is one that is
against it. 1 have told the Rubber
Production Commissioner that there
is no point in asking for a building, or
going in for a building, but it is much
better to have a couple of decent huts
where research is done.

. Shri A. M. Thomas (Ernakulam):
Has not one been sanctioned?
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Shri T. T. Krishnamachari: It is
being sanctioned. The other difficulty
is that we have got no technical men
at the present moment. I am trying
to get a research person who will be
in charge of research. We had got the
name of a person from Malaya, but
we found that we were not able to pay
him adequately. But we are still
negotiating. But I think in matters
like these, I speak for myself, as an
individual, when I say that the im-
portance of research is so great that
no price is big enough to get a proper
man for doing this.

The significant fact which has to be
recognised is the disparity in the pro-
duction of the various estates. That
is. the main factor. We have to con-
vince the owner of the rubber estate
that it does pay to cut down a tree,
instead of hugging on to the little
that it will produce. These are all
difficult, and the Board will have to
take up a lot of educative work ia
making the small grower understand
how best to improve his own position.

The other fact also is that we have
not got an agency, in so far as the
present Rubber Board is concerned,
to keep in touch with the small grow-
er, [ think some such thing must be
developed, because oftentimes, when
we find that we fix the price at Rs.
1-6-0 per lb. of rubber, ultimately the
small man does not get the benefit of
it. Often, it is the man who has got
the stock at port, who buys from the
small man at varying prices of Re. 1
or Rs. 1-1-0 per lb, and has a holding
capacity, that makes the profit. Seo
there is a lot to be done in this direc-
tion. And everything has been put
away merely because of the fact that
the Act has to be amended, and until
the Act is amended and the new Board
comes into being, we cannot take it
up. That is the whole trouble. If I
go on putting off further, it will alsd
mean retarding progress in the rubber
industry, a matter in which there is
absolutely no controversy between any
section of the people interested in
rubber. I do hope the House will
accord its approval to this Bill, and
with the help of people who are jn
the know of things, we should be
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able to bring into being an organisa-
tion which will be effective, and
would render real service to the peo-
ple who grow rubber, and who, on all
considerations, do deserve some more
heip than what they are getting at
the present moment.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Rubber (Production and Mar-
keting) Act, 1947, as reported by
the Select Committee, be taken
into consideration.”

There is an amendment standing in
the name of Shri M. S. Gurupada-
swamy. Is the hon. Member moving
it? The amendment .is for circulation
of the Bill for eliciting opinion there-
on.

Shri M. S, Gurupadaswamy (My-
sore): Yes, Sir.

Mr. Deputy-Speaker: Before we
proceed further, I would like to in-
form hon. Members that three hours
mave been allotted for all the stages
of this Bill. I would like to know
the opinion of the House, including

that of the hon. Minister, regarding -

the allocation of time as between the
various stages. I think there are
some amendments tabled to about
eight or nine clauses.

Shri M. S. Gurupadaswamy: Two
hours for general discussion.

Shri A. M. Thomas: I think it will
be enough if half an hour is devoted
to the clause-by-clause discussion.

Shri Velayadham (Quilon cum
Mavelikkara Reserved—Sch. Castes):
No third reading.

Shri A. M. Thomas: If there is any
time left at the end, then we will
speak,

Mr. Deputy-Speaker: So, we ghall
have two hours for the general dis-
cussion, and half an hour for the
hon. Minister’s reply....

Shri T. T. Krishnamachari: I do not
think I shall need more than fifteer
minutes,
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Mr. Deputy-Speaker: So, we shall
have two and a half hours for the
general discussion and half an ho
for both other stages; practically,
there would not be any third reading.

Shri M. S. Gurupadaswamy: I beg
to move:

“That the Bill, as reported by
the Select Committee, be ecircula-
ted for the purpose of eliciting
opinion thereon.”

Mr. Deputy-Speaker:
dilatory motion?

Is it not a

Shri A. M. Thomas: That was what
we were also thinking.

Mr. Deputy-Speaker: Was it sug-
gested by anybody in the Select Com-
mittee that this ought to be recirculat-
ed? At any rate, if there had been
any difference that it should be re-
circulated for eliciting opinion, we can
consider that matter. Otherwise, it
must be a dilatory motion. I would
like to have some information.

Shri M. 8. Gurupadaswamy: 1 do
not know the mind of the Select Com-
mittee Members. I do not know what
happened there. But there are two
Minutes of Dissent.

Mr. Depaty-Speaker: Is it suggested
in the Minutes of Dissent that  the
Bill after it went there had undergone
such a change that it requires recir-
culation or is the hon. Member tabling
a motion for circulation thinking this
is the first consideration stage?

Shri M. 8. Gurupadaswamy: The
purpose of my amendment is this,
Some changes have been made in the
Rubber Board in the present Bill.
Some changes were made even in the
previous Bill. Many people have been
very much upset over the way the
whole thing is being done. And, I
feel we do not lose much by referring
the whole matter to public opinion
and this motion is not dilatory in any
sense,

Mr. Deputy-Speaker: Is rubber
grown in Mpysore? (Interruptions)
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Shri M, 8. Gurupadaswamy: [ strong-
ly take exception to this attitude.

Mr, Deputy-Speaker: Order, order.
The hon. Member cannot take excep-
tion. It was not meant to say that he
was not competent to speak. Any
hon, Member here can do so. 1
understand Mr. Bogawat wants +to
speak on this. Therefore, in due time
and at an appropriate occasion I will
give the hon. Members an opportu-
nity. I am not going to shut them
out unless time shuts them out. I
have got the right to decide the prio-
rity. Those who come from the rub-
ber area and those who are producers
have to be given the priority. Others
are consumers and they may also re-
present particular trade interests.
Under these circumstances, I want to
decide whether I should allow this
particular Member or that particular
Member to speak. There are such
large interests in a particular area
and if an hon. Member comes from
that area, though he is not a Member
of the Select Committee, there may
be a number of facts expressed by
him. This is one of the facts that I
have to take into consideration in al-
lowing Members to speak. Therefore,
the hon. Member need not misunder-
stand what I say, simply because 1 put
a guestion whether rubber is grown in
Mysore, The other day I asked whe-
ther tea is grown in Mysore. It is not
that Mysore gentlemen are not entitk
ed or competent to speak. But, cer-
tainly, the Chair would be expected
to give a preference to those areas, or
those hon. Members who come from
such areas or represent such inter-
ests where tea is grown. If I have
no right to decide priority at all, I
need not sit in the Chair at all. 1
can walk out. The hon. Member asks
whether it counts. Yes, it counts, to
find out whether it is dilatory or
otherwise or whether it is a motion
tabled merely for the purpose of hav-
ing an opportunity to speak.

Shri M. 8. Gurupadaswamy: It is
not dilatory.
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Mr. hemty-ﬁnuker: Therefore, the
hon. Member need not hesitate to sag
that Mysore does not produce rubber.

Shri M. S. Gurupadaswamy: We
produce rubber; after all, it is a smal
quantity.

' Mr. Deputy-Speaker:
answer is enough.

Shri M. 8. Gurupadaswamy: I was
just making out that the motion is not
dilatory in view of the fact that the
Act is already there on the Statute
Book and we would not lose much i
we circulate it for eliciting publie
opinion.

Mr. Deputy-Speaker: Anyhow, te
cut short further discussion on this,
I am going to allow the hon. Member
to speak on his motion as well as om
the original motion. The House will
decide whether this motion has to be
accepted or not. Hon. Members will
bear in mind that a number of hon
Members want to take part in the dis-
cussion and the time allotted is only
24 hours for general discussion.

Shri M. 5. Gurupadaswamy: Sir, the
way in which the Government of
India is pursuing the policy of setting
up Boards for various commodities
has been the subject of criticism im
this House for long. Even yesterday,
there was much criticism about the
way the Boards are being constituted.
By seeing the working of these Boards,
by seeing the way that the Boards
are formed, 1 feel that the Boards
have no efficacy at all. There is ne
use in having such Boards. Today
the hon. Minister was on his defensive.
His speech was not offensive as it was
yesterday and he was saying that the
rubber industry needs rehabilitation,
especially the small planters need
Government help and urgent attention
should be given to the small planters.
So far as this is concerned, there is ne
disagreement between us and what the
hon. Minister said. '

The Minister of Commerce (Shri
EKarmarkar): That is very good.

Shri M. S. Gurupadaswamy: The
main difference would be that nothing

That simple
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has been done so far in spite of the
fact that those conditions prevailed
for. long. Nothing has been done by
government to help the small planters
and to rehabilitate their plantations.

If you look at the rubber industry,
if you look just at the history of the
ruboer industry, you will realise that
we have been’making some headway
both in the production of raw rubber
as well as in the production of finish-
ed goods—utilisation of rubber. For
nearly three decades, since the begin-
ning of the century, we used to ex-
port tae entire rubber produced in
tais cuuntry. But, only recently, we
have been able to establish some
manufacturing plants to consume indi-
genous rubber. But, in this connec-
tion, I will state that the position of
rubber production, raw rubber pro-
duction is not equal to the demand
that is made on rubber. It is far
short of the demand, it is far short
of the requirements of the industry.
Though the production has increased
in recent years, it has not increased
considerably. It has not increased to
the extent that is expected. The main
reasons have been given by the hon.
Minister. But, to my mind, the most
important’ reason for lack of produc-
tion or the most important reason for
the slow pace in increasing produc-
tion is that no attempt has been
made to organise small planters. If
you. look at the figures, you will find
that nearly 60 per cent. of the rub-
ber. plantation is owned by small
planters, that is plantations below 100
acres. It is near about 40 per cent.
and the average yield of Indian rub-
b&rlsabpuizﬂﬂnrl’anundsbutthe
average of small plantations is about
250 pounds. Generally, the average
y:eld of rubber itself is small and the
vield of small plantations is still less,
the smaller plantations oecupying very
nearly about 40 per cent. of the total
area,

Another reason, and the main reason
why the production is so low is that
the rubber plantations have not been
successful in having higher yielding
strains. Replanting is very slow, and
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the small growers have been very
much handicapped because of the ig-
norance that prevails among them.
They do not know the benefit that
will accrue by the planting of high
strains. As a resylt of it they have
not been able to rehabilitate the yield
of those plantations, The yield in
those plantations naturally is very
small. There may be other reasons,
as the hon. Minister said, like the cli-
matic conditions, the soil conditions,
the maintenance being bad, cultivation
not being properly done. All these
things are contributory causes for the
fow yield of rubber. Rubber being
a very strategic material and in view
of the fact that other countries, in
particular the U.S.A. and U.5.S.R. are
making huge stock-piles of rubber, the
demand for rubber is growing more
and more, and so you must think of
a plan or a scheme for increasing or
augmenting our rubber resources.
The only way is to give financial and
other aids for rehabilitation of the
rubber industry. In this respect, big
estates are in a better position; they
have been able to rehabilitate their
estates by getting better strains, but
the smaller estates have been handi-
capped. So, financial help is urgently
necessary for the small estate owners
and some scheme has to be devised
by which small owners are benefited.

Then, there has been demand from
«ome responsible quarters that it is
very necessary at this stage to have
a research board or scientific labora-
tory for this purpose, but no attempt
has been made by Government so far
to set up a scientific laboratory, The
most important thing that we have to
consider about the rubber industry is
that the small growers should not be
left as they are today. Some attempt
should be made to organise them
under co-operatives, that is, on a co-
operative basis. In all industries in
the case of small growers the pro-
blem is common; the small growers
are suffering under so many hard-
ships—financial and otherwise—and it
is very urgent that all small holdings
should be combined and made to work
on a co-operative system. It is jceally
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suited that we should start & co-opera-
tive  plantation industry, We are
talking of co-operation; we are
talking of introducing co-
operative democracy in India. I want
to xnow from the non. Minister what
are the hindrances or difficulties in
the way of piloting co-operation or
promoting co-operation in the planta-
tion industry. Moreover, I want to
know from him whether there are
any difficulties in fixing any ceiling on
individual holdings. For example, in
rubber plantation, you find people
holding nearly two to three thousand
acres. These holdings are very large
and very few people are controlling.
Is it not time for us to fix a ceiling on
such holdings, say, 500 or 600 acres or
whatever it is? I think that the hon.
Minister should take immediate steps
to fix 2 ceiling and also to organise
these holdings on a co-operative basis
as much as possible.

Mr. Deputy-Speaker: Is this not a
State subject—the fixing of a ceiling
on holdings?

Shri M. S. Gurnpadaswamy: The
Centre can direct the State Govern-
ments to take steps in these directions.
After all, the Centre has got control
over the entire industry, and as a mat-
ter of fact, production, distribution
aad manufacture of rubber is entirely
controlled by the Central Act. Since
19047, you may be aware that this
industry is under the general purview
of the Union Government, and so, the
Union Government has got ample
powers to take measures in this direc-
tion.

There are one or two small things
which I wish to say in this connec-
tion. Today, the demand for rubber
is about 25,000 tons per year and the
production seems to be around 22,000
tons. Almost the entire rubber is
consumed by three manufacturing
concerns—Dunlops, Firestones and
Batus—and all these three companies
are entirely controlled and managed
by foreign interests. There may bhe
one or two Indian Directors, but
mostly the policy, control and manage-
ment is in the hands of the foreign
interests, and foreign capital has got
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a large share in these concerns. Al-
mest all the rubber produced in India
is consumed by these three concerns
and tne Government of India has not
exercisad much control over the acti-
vities of these concerns and their
manufacturing processes, except that
they have a nominal control over
them, The total investment in rubber
is about Rs. 3% crores and I learn that
they have built up now Rs. 2} crores
as fund for depreciation and they have
b2en declaring nearly 15 per cent.
Zividend every year. That means that
they are making good profits. Do
vou know why the prices of rubber
tyres—Firestone or Dunlop—have not
come down considerably? Though
there is a gradual scaling down of the
prices in tune with the general scaling
dewn of prices of other commeodities,
the pace of this is very slow and still
today we have to pay far higher prices
for rubber tubes and rubber tyres.

- What is the reason?” The reason is

that these foreign interests do not
want to give us rubber materials at
a cheaper rate. The very fact that
they have built up huge funds and
that they have been declaring a high
rate of dividend shows that they are
making enormous profits and most of
the profits is going to foreign interests,
but no attempt has been made to take
over these manufacturing industries—
either Government-owned or Indian-
owned industries. I am very strong
on this because rubber is a very stra-
tegic material, and if that is under
the control of foreign interests, in
times of danger we cannot expect
full co-operation from those interests,
and national interests may suffer in
those crucial times. So, I say that it
is high time that we take over these
foreign manufacturing concerns into
Government hands, and if that is not
possible, try to Indianise them. Let
t':xere be no foreign interests in this
vital industry.

Te price queted in India for our
rubber is a little lower than the world .
price—that is what I understand—but
in . previous years, the price was far
higher than the world price. Any-
way, because there is a great world
demand, particularly from the USA
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and the U.S.SR. the world price of
rubber is higher than the Indian price,
but when the Indian price of rubber
was lower than the world price,
neither the manufacturing concerns
nor the Government authorities made
any attempt to rationalise the prices.
Though Government have the power
to control the prices of rubber, noth-
ing has been done so far to bring
down the prices of rubber or rubber
materials for the benefit of the con-
sumers. Now, we are thinking of an
expanding economy. In an expanding
economy transport plays a very vital
role and when we expand transport
system in our land there will be =a
great demand for rubber goods, like
tyres, tubes and other things. So,
the question is how we are going to
meet the demands of the expanding
economy. Because foreign interests
have entranched themselves strongly
in this industry, we are not able to
produce more rubber materials, es-
pecially tyres and tubes. Why? They
have enough installed capacity, but
they do not want to produce more,
because if they produce more, they are
afraid the prices will go down. So,
they have established a sort of mono-
poly over this industry and nothing
could be done. People in India to-
day need cheap tyres and tubes and
other rubber goods. But it is not pos-
gible to produce them even after ten
years. It is not possible because the
manufacturers refuse to produce more.
In view of this, I demand that these
rubber manufacturing concerns should
be immediately taken over by Gov-
ernment. No foreigner should be
allowed to have anything to do with
this industry.

Lastly, Sir, I say that the Board
that has been constituted for rubber
has not been working properly and I
am doubtful whether the new Board
that is being constituted now will
work better than the previous Board.
It is necessary for us to go into the
reasons why these various Commo-
ditv Boards are not functioning pro-
perly. All of us are deeply interested
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in the improvement of the position of
these . commodities. But the Boards
that have been constituted under the
various Acts are not working pro-
perly; our experience has been that
these Boards have proved useless. So,
is it not time for us to enguire into
the whole question of the policy
underlying the commodity boards—
what should be the policy and the
basis on which these boardsshould be
constituted, and what are the reasons
for their failure, or satisfactory work-
ing. I say it is time that we consti-
tuted a committee to enquire into the
working of these Boards. None of
the Boards has so far worked well;
almost all these Boards have been only
dummies and they have not produced
any results. The help that has been
given by the Boards to the various
industries has only been nominal and
the main purpose for which these
boards have been constituted has not
been realised. So, I hope that the
hon. Minister will agree to my sug-
gestion of setting up a committee of
enquiry, a parliamentary committee,
if possible. I am not enamoured of
committees.

Shri Velayudhan: The Plantations
Enquiry Committee is there to go inte
their working.

Shri M. §. Gurupadaswamy: The
Plantations Enquiry Committee will
go into the problems of the plantation
industry and the boards constituted
for them. 1 am referring to the
Boards constituted for the wvarious
commaodities, silk, for instance. It is
now time for us to pause and enquire
whether there is anything funda-
mentally wrong in the working of
these boards. So, I suggest that a
Committee of Parliament may be set
up for the purpose of going into the
working of these Boards. If we
allow these boards to function as they
are doing now they would not pro-
duce any results, They only consume
a lot of money of the public ex-
chequer.

Shri Karmarkar:
Board!

8o, one more
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Shri Velayudhan: A Committee,

Shri M. 5. Gurupadaswamy: I am
making this suggestion just to clear
the dirty linen found in these Boards.
If there is any other method of doing
it, I will leave it entirely to the
Minister. What I am interested in is
that the whole matter should be gone
into for us to decide whether these
Boards have any efficacy or utility at
all. So, I demand that there may be
an immediate committee for enquiring
into the whole question, and their
report placed before the House for
discussion. The entire question of
the DBoards may be discussed at one
time, These questions are brought in
a piecemeal manner at present. This
is not the way to tackle this problem.
Let us evolve a policy to govern the
working of these Boards.

Mr. Deputy-Speaker:
moved:

Amendment

“That the Bill, as reported by
the Select Committee, be circulat-
ed for the purpose of eliciting
opinion thereon.”

Mr, A. V. Thomas: The hon, Minis-
ter said he was the Chairman; after
that Mr. Nayar will have a chance,

Shri A. V. Thomas: I was the
Chairman.

Shri V. P. Nayar (Chirayinkil): He
is also another Chairman, but of the
Select Committee.

Shri Velayudhan: Of the three Mem-
bers who have recorded Minutes of
Dissent, 1 am the only one present
here now.

Mr. Depuly-Speaker:
minutes for speeches,

I fix fifteen

Shri A. V. Thomas (Srivaikuntam):
I would like to clarify one point. I
was the Chairman of the Rubber
Board for a number of years, but
resigned from it recently owing to
reasons of health,

As the hon. Minister said there is
practically no controversy about this
Bill. I am speaking as a Member of
Parliament and also on behalf of the
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growers., There has been some dis-
cussion aksut some of the clauses of
the Bill :d there were no doubt some
differences of opinion. But they have
all been cleared now, We, of course,
objected to the principle of nomina-
tion to the Board. But I am glad te
say that the Minister was kind enough
to concede that point and 1 think he
is bringing in certain amendments
whereby the representatives of the
growers are to be elected, excepting
in the case of small growers who have
no organisation. On the whole we
are quite satisfied.

Reference was made about the
usefulness, or the work that has beem
done by the Board. I would like te
go briefly into the history of this
Board. This Board war formad in
1947 mainiy with a view to safeguard-
ing the interests of the growers, as is
stated in the preamble to that Bill
At that time the growers were not
getting adequate prices. The world
prices were high and the growers
were not satisfied with the prices
they were getting in India, For some
time it was really a flight between
the grower and the manufacturer.
The grower felt that the manufacturer
was taking advantage of his difficul-
ties. The matter was brought to the
notice of Government who in 1948
asked the Tariff Board to go into the
question and fix the prices. In 1949
the differences between the manufac-
turers and the growers still continued
and then again the Tariff Board came
in. They went into the question and
fixed the prices. And the growers
very readily accepted the prices, be-
cause there was a basic figure which
allowed for a return to the grower
based on the capital invested; that is
the cost plus a return on the capital.
The prices were fairly reason-
able and we accepted  thnse

prices. That is the history as to how
it started.

As regards the work of the Board
afterwards—till then of coursé we
were entirely engaged over the ques-
tion of prices—still, in spite of ‘that.
the Board did something for the small
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grower also. The Board started sup-
plying clonal seeds, the best variety
of seed which if planted would give
higher yields than what we were get-
ting in India, With that in view, in
1949 the Board started supplyirg these
cional seeds, and iu that year only
8,000 s2225 were suppl.ed which s
sufficient to plant abcut forty acres.
Bu: since then the supplies hava
grown, and in 1859 1,60.000 sceds were
supplied; in 1031 3,530,000 ¢zed:z; and
in 1952 8 lakhs of sezds. And then of
cours? in 1953 it was =0 much appre-
ciated by ths small growers, that is
this service of supplying these seeds,
that the demand rose to 19 lakhs of
seeds. But unfortunately the Soard
could not obtain supplies of this seed
to that extent. All they could get that
year was about 6 lakhs of seeds which
were supplied to the small growers.

In addition, the Board was investi-
gating the possibility of getting a bet-
ter type of seed and arranged for a
consignment of 40,000 seeds from
Malaya.

Apart from the supply of seeds, the
Board also started two nurseries for
supplying plants,-selected good plants,
and this was started in 1951. And in
1952 and 1953 about 1,20,000 plants
were supplied from the two nurseries
one situated in Travancore and the
other in Malabar. So that, taking the
total of the seeds and plants, on an
estimated figure, plants and seeds
sufficient te supply somewhere about
11,000 acres have been distributed.
Also, there has been a concession in
price to the smaller grower. In some
cases it was supplied below cost, and
in some cases at cost.

In addition to that. field service and
advice was given to the small grower.
e Board employed experienced men
in the field and advised the small
grower on the methods of obroper
planting, cultivation and curing and
other things connected with the manu-
facture of rubber. In addition, they
also supplied sprayers for spraying
the trees and in some cases even
spraying material at a very nominal
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53, from the figures and:statements
I have made you will see that a good-
bit of work has been done in the in-
terests of the small grower. And you
will realise also that the small grow-
er appreciated the service done, by
camacding more and more seeds and
plants as the years passed on.

A reference was made regarding
ea-operation among the smaller grow-
ers. The Board tried its very best for
‘wo or thres years to get the smaller
growers to send their latex—that is
before it is converted into rubber—
the latex to a central factory where
it could be manufactured at a lesser
cost. But there was absolutely no
co-operation amongst the smailer
growers, They would not have it
Every small grower wanted to stick
on to his property and would not
trust the other fellow even if it meant
lesser cost of production and a better
price for the article produced. So
we tried it for two or three years and
then of course we had to give it up.

These are all the services done to
the smaller grower. But the Board
certainly was not satisfied in  the
matter of research and rehabilitation.
Research work could not be undertak-
en .to the extent that the Board desir-
ed. for various causas. As regards
rehabilitation, out of 1,74,000 acres of
rubber it is agreed that about a lakh
of acres have to be replanted. These
areas are very old or the rubber trees
there give very low yield As it is
today we have areas in some of our
places. that is newly planted areas,
which are capable of yielding up to
a thousand lbs.. whereas, as Mr, Guru-
padaswamy said, the Indian average—
taken over the average—is only 280
to 300 lbs. So that it is absolutely
necesgsary, if we are to cope with the
“lemand or at least to satisfy the in-
ternal demands . of our country, that
we should do this research work, and
about 1,00,000 acres have to be re-
planted. or rubber should be planted
in other areas. There is no necessity
to go in for new lands. because the
existing area should be improved.
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I think the Bill which is before the
House gives sufficient power to the
Board to compel, in case of necessity,
the grower to cut down his trees and
replant new ones. As a rule the
growzr, naturally, dees not want to
cut down his tree, as the hon, Minis-
ter said, even if it gives only a few
ibs. of latex, he would not agree to
impreve it. This Bill gives all the
power that is needed.

The production, az stated, has in-
creased. In 1948 it was 15,000 tons
and in 1954 (there is only one more
month to go) it is 22,000 tons, It
shows an increase of 44 per cent. This
increase is mainly due to the new-
planting that has been done during
the past fifteen or twenty years. Ac-
cording to the figures available, about
35,000 acres of rubber ‘have been
planted with the best clonal seeds or
plants then available. Advances have
since been made that scme of these
clones which were supposed to be
very good a few years ago have gone
out of date or obsolete. As we go on
every year we find new clones and
new methods. For that of course
research work is absolutely neces-
sary. | understand a start is being
made this year as a certain amount of
money has been sanctioned. I hope
as years go on, and as provision has
been made in the Bill for the levying
of cess etc., greater care would be
taken in future to improve the re-
search work and supply whatever
material that may be needed to satis-
fy the requirements of the grower.

It is estimated that in a few years'
time the consumption also will grow.
It was 18,000 tons in 1948. Last year
it was 22,200 tons, and it is stated that
the estimated figure of consumption
for 1954 is 27,000 tons. That shows an
increase of about 50 per cent. in con-
sumption from 1948. As I stated
earlier, the production shows an in-
crease of 44 per cent. while the con-
sumption has gone up by 50 or 51 per
cent. As I stated earlier, if a hundred
thousand acres could be replanted
with the latest available first-class
material, the demand could be caught
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+ up, and in fact in about ten or fifteen

years' time, with proper plantation,
we might have a surplus of rubber

* which might be available for export.

1P M

As regards the EBill itself, as I said,
the growers are quite pleased and they
accept it as it stands subject to cer-
tain amendments proposed by the hon
Minister,

Mr. Deputy-Speaker: Shri V. P
Nayar. I will call Shri Bogawat if
there is time after all the persons who
come from rubber growing area are
called.

Shri Kottukappaily (Meenachil): I
come from a rubber growing area n
Travancore-Cochin.

Shri Bogawzi (Ahmednagar South):
I have made thorough enquiries. 1
must be given an opportunity.

Shri Velayudhan: I am one of the
persons who have given Minutes of
Dissent.

Mr. Deputy-Speaker: I have got
down all the names.

Shri V. P. Nayar: Sir, as we are
discussing a Bill covering a very
elastic article, I hope you will allow
some elasticity in discussion.

Mr. Deputy-Speaker: I am allowing
all shades of opinion to be represent-
ed.

Shri V. P. Nayar: In recommending
this Bill it has often been repeated by
the Mover, that as matters stand at
present, the interests of the small
holders in rubber plantation are not
well safeguarded in a measure which
they deserve, It is for this reason
that certain changes are sought to be
introduced, although I contend that
the actual reasons for introducing the
suggested changes are to be looked
into somewhere else. I shall come to
the real object later on.
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A survey of the rubber industry has
been made. But, certain very vital
points have been left out of consi-
deration by the Mover as well as his
supporters. What exactly is the posi-
tion of the rubber industry? This is
a matter which we should consider in
order to appreciate how and why the
small growers' interests are suffering
today. It will be interesting to find
that in the rubber plantation industry,
about 55 to 60 big interests control a
total of 66,000 to 70,000 acres. In
other words, about 40 per cent. of the
cultivation is controlled by 55 to 60
holders. I find that about 14,000 small
interests together have only 30 or 32
per cent. of the rubber cultivation.
Thus, a monopoly has grown in this
industry and the small holder in his
present position is not able to get a
good wyield. It is not a very easy
matter, The Government merely says
that the small holder has many diffi-
culties, and we have got to do some-
thing. Why have the small holders
been allowed to come to a stage of
these difficulties? What was the
policy of the Government for some
time past in respect of these small

. holders? If we know that, then only
we can appreciate the motive in bring-
ing forward this piece of legislation.

I do not want to take much time in

discussing the details about the plan-
tation industry and the various
figures. It has been established that
rubber bearing trees in Travancore-
Cochin and in other places in South
India are all of one variety. We have
not made any experiments with any
other variety. It is also true that this
important variety Havea braziliensis
happens to be the most important
rubber yielding plant. You will be
surprised to find that for cultivating
this, no special kind of land is requir-
ed, In places where we have rubber
cultivation, we can alternatively raise
any crop: pepper, cocoanut, tapioca,
ginger, lemon grass or any other culti-
vation.

Mr. Deputy-Speaker: In between?
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Shri V. P. Nayar: Before planting.
The land on which we raise rubber can
be utilised for cultivating any other
agricultural commodity.

Mr. Deputy-Speaker: How long does
a tree last?

Shri V. P. Nayar: It must be about
50 years. Shri A, V. Thomas knows it
better, Sir.

Shri A. V. Thomas: Fifty years.

Mr. Deputy-Speaker: Can it be tap-
ped every year?

Shri V. P. Nayar: Yes; every day.

In this context we should under-
stand the difficulties of the small
holders. It is not as if the big holders
about 55 to 60 who have 40 per cent.
of the entire rubber cultivation have
brought these difficulties to the small
holders. The small holders have in-
vested their all in their holdings. Once
you raise rubber trees, it is not possi-
ble to cut them away because a large
expenditure is involved. Also, a very
careful and continuous nurturing of
the plant is required. The domestic
economy of the small holder is com-
pletely dependent upon the rubber
orice. What 15 the policy of the Gov-
ernment of India after the attainment
of Independence in respect of rubber
prices? This is the matter which will
give the clue to the present difficulties
of the small holder. If you go through
the records you find that during the
time of the Korean crisis, the price of
rubber went up by several times. This
particular article, which is of immense
strategic importance to India, and the
entire production of which is consum-
ed by Indian industries at present, was
offered prices far below the rates pre-
vailing in the world markets. You
may say that India did not go to war
and so the price did not go up. That
is entirely a different proposition.
Government were in charge of fixing
the price of rubber. My informatiom
is that when the world price of rubber
in 1950 was Rs. 172, the corresponding
price in India paid to the Indian pro-
ducer, both big and small, was Rs. 90.
In 1951, when the world price rose
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up to Rs. 206 per cwt, the Govern-
ment very graciously gave a price of
Rs, 122-8-0. After the Congress Gov-
ernment came into power, only in
1953, the world price of rubber has
been slightly below the price which
was allowed to the Indian producer.
That is not because of any gesture of
kindness on the part of this Guvern-
ment, That is because the world price
went down after the Korean armistice.
That was not because the Government
were magnanimous to the rubber
Erowers.

About 85,000 people are depending
on this industry. .The workers get a
maximum daily wage of Rs, 1-8-0 and
no more., This has not changed be-
cause the small producer is not able
to give more, and the big producer
will not give. For the big producer,
rubber does not form the only item on
which he has to balance his domestic
budget. For the small producer, that
is the only thing. Government says
that this is a strategic raw material
and so every effort should be put in
to increase the yield per acre. Gowv-
ernment have also given the cultivator
the impression that all that is produc-
ed will be consumed by the Indian
industries, and also something more
will have to be imported. I do not
understand how the Government have
not been able to give a proper price
for rubber in these special conditions.
It is not a case similar to that in rice,
sugar or any other agricultural com-
modities. No agricultural produce can
be said to be of so much strategic im-
portance to our economy. After all,
India grows only about 1 per cent. of
the total world production of rubber,
Our population is not 1 per cent. of
the world’s population. It is much
more, It is time that the Govern-
ment revise their policy in fixing the
prices. You may say that in fixing a
higher price for rubber, the 55 or 60
big interests in the plantation indus-
try will get the advantage. Certainly
not. You can take back the money in
80 many ways. I need not tell you
that.

There is another aspect. It has
always been baffling to some of us.
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sumes all the rubber that is produe-
ed. At the same time, you find that
the price of rubber is not raised to
the desirable extent. I was looking at
the balance sheets of one of the com-
panies engaged in the rubber manu-
facturing industry. You will be sur-
prised to find that when in 1949 we
produced about 18,800 tons of rubber,
14,500 tons were consumed only by
three companies. More than 75 per
cent. of the rubber produced in India
was consumed in the manufacturing
industries by the international giant
undertakings, Messrs, Dunlop Co,,
Firestone Rubber Co., and Bata Shoe
Co. In no other country do you find
this sort of stranglehold of foreign
companies, with all the vested inter-
ests coming to India and exploiting
the price situation which is delibera-
tely created by the Government im
order to help the industrialists on the
ground that it is strategic material.
It is strategic material. But, it is more
strategic to foreign enterprises which
were making more profits. I was
going through the balance-sheets
which were so kindly sent to me by
the hon. Deputy Minister of Finance
and I find that in one company,
Messrs. Dunlop Co., India. Ltd, the
total invested capital is Rs. 2;3 crores,
out of which in all Rs. 1 crore is sub-
scribed for in cash. The balance is
for certain other considerations as it
is brought out. The company has
been making on the average a profit
round about a crore of Rupees every
year, and my calculations show that
since the attainment of independence,
or from 1948, the company has so far
made a net profit of Rs. 577 crores.
This is no small matter. And out of
this they have set apart Rs. 2 crores
for depreciation. In spite of the fact
that out of Rs. 5'77 crores which they
have earned as profits, they have set
apart Rs. 2 crores for depreciation, we
lgac_uw that almost half the machinery
of Dunlop and other manufacturing
concerns were supplied on the lend
lease arrangement during war days.
They did not have to pay the price
which others would have had to pay
in normal days. Yet they. have set
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apart Rs. 2 crores for depreciation and
deelared a 15 per cent. dividend on
‘the ordinery shares. I ask the repre-
‘sentatives of Government whether
Government have any control, or any
eeiling on the profits which are allow-
ed to these undertakings which are
‘fareign-controlled?

‘The Research and Reference Section
of our House prepared a statement
for me from which I find....

Mr. Deputy-Speaker: Has the hon.
Member any figures to show how
much of the rubber manufactured
has been sold outside India and how
much sold in India?

Shri V. P. Nayar: That is exactly
the point I am coming to. That in-
formation is not readily available, but
this information is available that if
you take the index of price in 1939
at 100, the prices of tyres manufac-
tured by Dunlops have risen this
way: For 616, ie., the tyre that we
use for ordinary cars, Chevrolet and
other cars, it is 316; and then Dunlop
Fords is 310: Dunlop Giant—32" x6"
for lorries and heavy duty vehicles—
336. But what is the corresponding
index for the price of raw rubber. I
do know exactly what it is, may be
around 215, but I find that in all other
agricultural commodities, the rise has
been much more than what you find
in rubber.

In the Tariff Commission’s Report
I find—I am emphasising this point
because rubber is not grown on any
special kind of land which is unsuitable
for anyv other cultivation; rubber is
grown on lands where other crops
also could be raised. Just look at the
fluctuations in the prices of asther com-
modities. If you take the 1939 figures
as the index at 100, rice itself has
gone up to 455. Coffee has gone to
409 and 686. Ginger has gone to 1,115.
Pepper has gone up to 3,985. So, my
‘question is this, that when the Dunlop
Rubber Co.,, having a monopolistic
hold on the industry is able to make
a profit of Rs. 5-T7 crores in six years
and when every other agricultural
commodity has registered an increase
several times that of rubber, why

24 NOVEMBER 1054 (Production and Marketing) 844

Amendment Bill

should rubber prices alone remain at
the very low level at which we find it
now? There is a reason, Here it is
that I say that the policy of the Gov-
ernment in fixing the price of rubber
is intended more for increasing the
profits of the monopolists. I could
have understood if the manufacturing
industry was scattered throughout
India. It is not so. Seventyfive to 80
per cent. of the entire production is
within the hands of three companies
and they happen, unfortunately for
the country, to be foreigners. The
raw rubber which is used is made
available to these companies at a
very, very cheap rate. There is no
question of rising price because it is
a protected industry. We are not
bothered about foreign competitions
by import of rubber. And here, the
single largest purchaser of rubber
goods still happens to be the Armed
Forces. The strategic importance can
be gauged. In spite of all this....

Mr. Deputy-Speaker: Is rubber it-
self protected, or rubber manufacture?

Shri V. P. Nayar: Rubber planta-
tion,” raw rubber production.
So that the actual position is that
when Government themselves for the
Armed Forces require a very large
quantity of manufactured articles,
when there are foreign interests which
are entrenched and which control 75
to 80 per cent. entire manufacture in
this country, and when Government
have not chosen to impose any ceiling
on the profits of those eompanies, Gov-
ernment have chosen to inflict the
smallest price on the rubber grower.
The price has been fixed by Govern-
ment in such a way that here, em-
pleying one of the cheapest labour in
the world and getting all the advan-
tages of war-time machinery given by
lend-lease, making a profit of Rs. 9
to Rs. 10 crores in flve years, the Dun-
lop, Bata Shoe and other companies
are allowed to operate freely and
make as much profit as possible, not
only by the sale of goods here in this
country but also by allowing them not
merely the export of manufactured
articles, but even the export of profits,
This is the point which I want the
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House to understand, so that I want
to say that it is not with a view to
protect the small interests in the
rubber plantation industry that this
Bill is being brought up. If Govern-
ment had a genuine desire....

Mr. Deputy-Spedker: Is
charged on this?

Shri V. P. Nayar: That I do not
know for certain.

excise

If Government had a genuine desire
to protect the small interests engaged
in the rubber plantation industry,
they should have made certain other
arrangements.

We hear from Mr. A. V. Thomas
that clonal selection is getting more
popular, We know there are other
methods which probably the Govern-
ment may not care to know. Rubber
is not produced only from this Havea
Braziliensis. It is produced from ever
so many other plants. In the Soviet
Union, for example, rubber is taken
from the roots of a plant which is
known as the Russian Dandelion or
kok sagyz.

Shri Velayudban: Is it grown in
India?

Shri V. P. Nayar: I do not know
whether he understands as much of
botany to understand what it is.

The Russian Dandelion could be
improved in the course of three years.
The yield of that could be improved
to ten times merely by changing the
sowing season, It is a seasonal crop.
I do not say we have to adopt that
method because we may have certain
geographic difficulties. The content
of rubber in the latex of a tree is
decided by certain factors over which
we have, as yet, no control. Rainfall
has a very large part to play in the
growth of rubber. Temperature also
and other atmospheric conditions have
their influence.

Shri Velayudhan: Has Russia a sur-
plus of rubber products?

Shri V. P, Nayar: He will patiently
hold his soul.
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Shri Velayudhan: The hon. Member
mentioned a particular tree and be-
cause of that I thought there was a
surplus.

Shri V. P. Nayar: 1 could have
answered the question to an  hon
Member who would understand the
difference between.a tree and a herb,
but I do not think it is necessary.

Mr. Deputy-Speaker: Is it the root
of a herb that is grown in Russia?

‘Shri V. P. Nayar: That is the differ-
ence, Sir. If you put that gquestion.

Mr. Deputy-Speaker: We are not
interested in going into all that mat-
ter. He only says that there are
other plants also.

‘Shri V. P. Nayar: For the informa-
tion of the hon. Member, 1 can off
hand say that that milky white
sticky latex as it is called is not
given out only by the plant havea
braziliensis, but two or three natural
orders or familes which are found in
different species of India; especially
Euphorbeaceae, Asclepiadaceae and
Apocynecede have got latex.

Shri U. M. Trivedi (Chittor): But it

is the hawvea brarziliensis that is use-
ful latex for the purpose of rubber.

Shri V. P. Nayar: That is entirely

different. Euphorbeaceae is also in-
cluded in that.

Mr. Depuiy-Speaker: The whole
thing is Greek and Latin to me.

Shri V. P. Nayar: They are really
latin names. That is exactly why I
did not want to go into it.

Shri U. M. Trivedi: But this was
known to us long ago.

Shri V. P. Nayar: It was not in-
tended to edify Mr. Trivedi whose
acumen I know, but it was Intended
only for Mr. Velayudhan.

Shri Velayudhan: You are also
ignorant about it.
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Mr. Deputy-Speaker: The hon. Mem-
ber must be prepared to take a con-
#wadiction also.

Shri V. P. Nayar: I do not say 1
eannot be contradicted. That apart,
my point in bringing forward this
view is that the difficulty experienced
by the small holder is not a matter
which is accidental, but it is the result
of the deliberate price policy of the
Government of India in regard to
rubber for some time past.

Then, there #s another matter to
which I would like to draw your at-
tention. If, as I said before, Govern-
ment were keen on protecting the
interests of the rubber growers,
there were, within the statutory
lYimits, certain powers which Govern-
ment could have exercised.

I ask the hon, Minister whether
Government have made any arraage-
ments by which the small grower, who
has any difficulties, can get loans.
Have the Government of India made
any arrangements by which the smail
grower can get some long-term cre-
dits? It is easy to say that the small
growers refuse to plant with clonal
seeds and buds and all the rest of it.
But it is very difficult for them be
eause they have nurtured the trees
for years and after indulging in
‘slaughter tapping’, as they call it, it
is not easy to cut down the tree aad
plant afresh, waiting for years. The
large estates may be able to do it.
but so far as the small estates are
concerned, 1 ask the hon. Minister
whether Government have consider-
ed this question of providing some
compensation for cutting down old
trees. Have you induced the small
producer to produce more by paying
bim adequate compensation to cut
down the old trees and have clonal
seedlings planted in their place, lhe
compensation covering a period of the
estimated yield of the tree which is
cut down? Then, there are lean
months,.....

Shri A. M. Thomas: But a proporc-
tlon is given in the price,
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Shri V. P. Nayar: That is in the
sale. I do not mean that. You may
even supply clonal seedlings free.
But that js nct being done. It wss
only in very few cases that clonal
seedlings were supplied at reduccd
rates. Gavernment could have done
it, It is not as if the small growers'
interests have been protected—no: at
all,

There is also another aspect in
which the hon. Minister could have
done something. The marketing of
rubber could be controlled under
existing Law. I know of certain cases,
and the hon. Minister also knows of
certain cases. When there is a de-
mand, do you expect that the actual
producer gets the price that the
Government have fixed at a particular
level? Certainly not. There are cer-
tain agencies operating, who have
also got into the Rubber Board. 1
can quote specific instances, without
mentioning names. The year before
last...

Shri T. T. Krishnamacharl: If my
hon. friend will permit me to intersy
rupt, he is preaching to the converted.
That is what 1 said in my opening
speech. I have said that the price
that we have fixed does not go to the
small grower.

Shri V. P. Nayar: Yes, but I am
pointing out to him another aspect.
I am pointing out that this is a mat-
ter in which the hon. Minister, under
the Law now in force which entitle
Government to frame rules, could
bhave done something, but the Govern-
ment have failed to do if. It happens
this way. Although the demand of
the tyre companies and rubber com-
panies are known even to the ordi-
nary cultivator of our place—that
about 20,000 tons of rubber will be
sold—if I happen to be a small grower
and if I happen to have 25 lbs. of
rubber, the dealer will say: ‘I am not
interested in it. It is not the paru-
cular variety’. He may put off purchas-
ing it until the time when he Enows
that he will get a very good price
from where he sells. It happened
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this way. I can give concrete instan-
ces also. In 1952, when we had a
reference here about certain memo-
randa having been submitted by rep-
resentatives of rubber producers, it so
happened that Government exercised
some pressure on the raw rubber ror-
suming agencies with the result that
the manufacturing industries were out
in the market to purchase. But one
or two persons who came with the
representation of the growers and met
the hon. Minister, and who got the
tip that Government would exercise
pressure, and also knew that this mat-
ter had been agitated in Parliament,
and stocks would be relieved, went and
collected stocks and did not pay the
price which was fixed. Because for
a long time stocks were accumulating,
the poor cultivators could not hold
over for a long time and naturally,
therefore, they were obliged to sell
at several rupees less per 100 I%s.
than what was fixed by Government.
Then, on the pressure of the Govern-
ment, the companies started purchas-
ing and made a colossal profit. I
think it has been tacitly admitted in
answer ‘0 one of my supplementaries
the other day by the hon. Minister of
Commerce also. I am not giving
names, but I know that this is hap-
pening. I ask the hon. Minister of
Commerce whether it was not pos-
sible to frame rules under which this
could have been prevented. He al-
ways «ays that we are only criticisirg
and we are not giving suggestions.
I am giving him this suggestion, that
if he wants that the entire price
should go to the primary producer
he can make this arrangement. The
Rubber Board is there with an an-
nual expenditure running up to Rs.
1,75,000. The Rubber Board can
have technical staff. It can purchase
some rubber. I do not say that all
the stocks of rubber should be pur-
chased and stocked by the Rubler
Board and then sold to Dunlop or
whatever company which requires it.
But this can be done when the small
grower experiences difficulty in seil-
ing his stuff, when the ‘'dealer does
not take it and wailts for the time
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when he can get the maximum profit.
The Rubber Board can certainly step
in, take the stocks and keep the stocks
and advance 50 per cent or even up
to 90 per cent for sometime and thus
accommodate the small producer so
that he will not be obliged to under-
sell his product.

Mr. Deputy_Speaker: What will be
the total value of such rubber which
will have to be purchased and for
which accommodation has to be pro-
vided?

Shri V. P. Nayar: Government have
immense’ financial backing and it will
not be difficult for them to provide
accommodation of Rs. 50 lakhs or
Rs. 1 crore.

Shri A. M. Thomas: An enabling
provision has been introduced in the
Bill itself.

Shri V. P. Nayar: My argument is
that even under the provisions which
we have, you could have framed rules
(Interruptions). Mr. Thomas is draw-
ing my pointed attention to the hcl
‘l.hat my time is running up.

Mr. Depuiy-Speaker: There are a
number of others who wish to speak.

Shri V. P. Nayar: Then there is
another matter. Apart from all this.
I do not believe, as I told you befora
that the real object of this Bill is the
fostering of the interests of the small
grower, The real cbject of the Bill,
as T said before, has to be looked at
somewhere else.

Mr. Deputy-Speaker: The hon. Mem-
ber has taken 25 minutes.

Shri V. P, Nayar: I will finish in
2 minutes.

It happened this way. Why is it
that we are having an elected Chair-
man in the Coffee Board and an ele~~
ted Chairman in the Rubber Board?
It happened that in the 1952 an ap-
pointment was made by the Central
Government to the post of Secretary
of the Board. TUnder the statute
which was then in force, no such thing

—
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could be done except in consultation
with the Board. The Board was not
consulted, even though there was a
mandatory provision of law making
it incumbent upon the Government to
consult the Board before the appoint-
ment was made. Mr. Kurian John,
the Chairman of the Board, protes‘ed
against it. Not only did he merely
send a protest, but he also circularised
this illegal act of the Government of
India to the various other Members of
the Board and created ar opinion in
the Rubber Board against this ap-
poiniment. The Government of India
in the Ministry of Commerce got up-
set. They did not expect that the
Board, which had all the blessings of
Government, would allow its mem-
bers to turn against the dictators in
the Secretariat. Then it happened
that one of the members of ‘this
Hause, whose name I do not want to
give, intervened and used his good
offices and effectedj a compromis=.
From that date it became evident
that Government could not inflict its
decision on the Rubber Board or any
other Board and they would not take
such orders lying down. For that
reason it was thought that the Act
had to be amended. If, as I told you
before, the real scope of the Bill, the
real intention of the Government,
was 1o foster and further the in-
terests of the small growers who ha.e
very many difficulties—insurmount-
able difficulties—it would have besn
possible for Government to bring fcr-
ward another piece of legislation
covering all this—the ways and means
of how to finance the small growers,
how io sell their products, how to
accommodate them  with sufficien:
credit and how to improve the yleld.
It is idle to contend that the small
growers’ holdings are uneconomical.
It is not a fact. On sufficient autho-
rity, I can say that before the intco-
duction of the international rubber
control one of the best rubber pro-
ducing countries—Malaya-reported
that the small holder’s per acre yield
was 131 per cent of the large holding’s
per acre yield. But in 1934 fhe
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various imperialist interests came
together—this rubber, significantly, is
not produced in any country except
a colynjal country—and they wantrd
to favour the big interests, both in
the industry and in the plantations
They set up some regulations and
from rext year there was a change
You tind that in the year 1933 the
small holder was producing 131 per
cent of that produced by the large
holdirg, per acre, in Malaya, but in
1935, one year after the introduction
of *he agreement, it fell down to 81
per cent and it has never risen after
that to over 90 per cent. That is the
experience in Malaya, So it is idle
for ansbucdy to say that the small
holding is an uneconomic unit. They
bave been made so. Our cultivators
do know how to raise the crop; only,
they must be given a substantial
price: and unless that price is given,
it is nol possible for them to increas:
the wyield. Our people may go on
bleedirg the rubber trees of thewr
white biocod, but here the Dunlops and
other grant companies are continually
bleeding our people white, and Gov-
ernmeut are allowing them to bleed
our people white by fixing the price
of rubber at a fantastically low
scale

Shri A. M. Thomas: The hon. Minis-
ter, while moving the motion for con-
sideration, was pleased to invite sug-
gestions concerning the develppment
of the industry. There was a time when
the whole position was viewed with
a sense of disquiet in my part of the
country. It was thought that Delhi
being distant, the problems of the
industry, on the fortunes of which the
economy of the extreme south depend-
ed, were viewed with a sort of indiffer-
ence and callousness. Shri V. P. Nayar
invited the attention of the Hpuse to
how companies like the Dunlop Rub-
ber Company were in a position to ex-
ploit the growers with the result that
the growers were not in a position to
get adequate price for their produce.

The hon. Minister stated that in this
matter it is not necessary to preach tc
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one who is converted. There is abso-
lutely no necessity fior the hon, Minis-
ter to be converted at all, I may say
for the information of the House, that
the industry has not forgotten the
valiant stand that Shri T. T. Krishna-
machari took as early as 1951, when
the question of rubber prices was
discussed on the floor of this House.
It is good that I just quote the words
that he said at that time. This is what
he stated on 19th March 1951:

“Today the tyre prices in this
country are more than 50 to 60 per
cent higher than the prices in the
United Kingdom where also Dun-
lops manufacture. Dunlops in UK.
buy rubber at the rate of 4s. Bid.
a pound in Malaya as against 13}
annas in India. So, it seems that
there is a conspiracy on the part
of somebody in his Ministry
though he is not himself responsi-
ble, to see that the rubber prices
in this country are kept duvwn, and
that the tyre manufacturers are
given an advantage. As against
the perilous state of rubber pro-
ducing companies, Dunlops, as I
have said, have given Rs. 50 lakhs
as bonus shares, a 20 per cent divi-
dend every year, depreciated their
capital and added to their reserv-
es. When they floated debentures
last year for Rs. 1.33 crores, they
were over-subscribed.”

1 have read these sentences just to
show to my hon. friend Shri V. P.
Nayar that the present Ministry of
Commerce and Industry at least is not
unaware of the problems of the in-
dustry.

Shri V. P. Nayar: That I never said
also.

Shri A. M. Thomas: In May 1951,
on the recommendation of the Tariff
Board, the price of Rs. 128-8-0, which
contained an element of Rs. 6-4-0 for
rehabilitation, was fixed for 100 lb. An
upward revision was subsequently
made in October 1952, fixing the price
level for best quality sheet rubber at
Rs. 138 for 100 1b, which is the current
rate.
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The problem of the industry does not
stop with e price structure alone. I
may just bring to the notice of the
House that the total acreage under
rubber is 1,73,643 acres. Out of this,
in Travancore-Cochin State, we have
1,37,353 acres. The next largest con-
centration is in Malabar with 29,994
acres. These are figures as on 31st
December 1953. If small holdings are
to be taken into account, that is to
say, holdings below 100 acres are
taken into account, the total acreage
will be 71,400 acres, and that will form
about 40 per cent of the entire acreage.

Shri V. P. Nayar: Below that, up to
50 acres.

Shri A. M. Thomas: As fpr holdings
below that and up to 50 acres,—i.e.
small holdings as has been considered
by the Select Committee—nearly
57,606 acres are covered by small
holdings.

Shri V. P. Nayar: Roughly 30 per
cent.

Shri A. M. Thomas: It ijs said that
the output of 40 per cent of the acreage
is less than 28 per cent, while 60 per
cent of the acreage in larger holdings
produce more than 72 per cent. I do
not want to embark upon the impor-
tance of the rubber industry, which 15
too well-known. It has just now been
stated by my hon. friend Shri M. S.
Gurupadaswamy that it is a strategic
material, and an indispensable raw
material in modern life.

_Our problem now is to produce suffi-
cient quantity of rubber to make us
self-sufficient for our manufacturing
requirements. There is our growing
pace of industrialisation also, as a
result of which a larger quantity would
be required to meet our internal de-
mands. So, it is very necessary that
we should become self-sufficient in
rubber. We are lagging behind many
other countries in the matter jof effici-
ent production. We have not bestowed
adequate attention on scientific study
and experiments.

My hon. friend Shri M. S. Gurupada-
swamy said that the Board has been
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functioning as a dumb Board more or
less, and it has no record at all to
its credit. I beg to differ from him.
Shri A. V. Thomas, who has been func-
tioning as the Chairman for the Rubber
Board for some time, was pleased to
invite the attention of the House to
some of the problems that faced the
Rubber Board and how the Rubber
Board has attempted to tackle them.
The Rubber Board, as has been stated,
was formed in 1947, and the Board is
having its second term of office.

The real problem was the problem
of prices, when the Rubber Board was
formed as early as 1947. Angd there
was a long fight, as has been pointed
out by the hon. Minister himself,
between the interests of the manufac-
turers on the one side, and the in-
terests of the producers on the other.
In respect of those problems which the
Rubber Board has to fdce, I would say,
some attempt has been made on the
part of the Board in the matter -of
rehabilitation also. There has been ex-
pansion of the area under cultivation.
There has been construction of new
buildings, labour lines, etc. There has
been improvement of breeds, and cut-
ing out of exhausted trees.

When we look at the production
figures, we find that the average pro-
duction between the years 1048 and
1950, has only been 15,400 tons. But in
1951, it was 17,300 tons; in 1852, it was
19,600 tons: in 1953, it was 21,200 tons;
and in 1954 the estimate is that it
would be 22,000 tons. So, it cannot be
said that the Board has been func-
tioning as a dumb Board, or as a
mummy Board, and that it has no
achievemnent at all to its credit. How-
ever, I am not at all satisfled with the
fact that the Board has done what it
ought to have done, and that it had
fulfilled the objects for which it was
constituted. There is absolutely no
doubt that there is substantial scope
for improvement. As has been pointed
out, the real problem is the problem
of finance. Finding that pnance is
needed for carrying out the objective
which Government have in view. they
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have introduced a provision in the
Bill to the effect that there can be an
enhancement of the duty from what it
is existing now to one anna per pound.
That will bring a very substantial
amount to the Rubber Board, which
can be utilised for fulfilling the objects
which it has in view.

Shri M. S. Gurupadaswamy referred
to the necessity for forming co-opera-
tive organisations for growers. A
report has been prepared on the mar-
keting organisation for rubber, by the
Rubber Board, and that ‘report has
been published also. It is a very valu-
able document and we get very useful
information in that report. It is stated
that the real difficulty in forming co-
operative societies of growers has been
the problem of finance and it is speci-
fically stated, finance is the most im-
portant factor which decides the suc-
cess or failure of any society. In that
report, it has been recommended, on
the lines of the recommendations that
have been made by the commission on
the Rubber Inquiry on Ceylon, that co-
perative societies have to be formed
and how they should be formed. It has
been stated:

“The Report of the Commission
on-the Rubber Inquiry on Ceylon
has recorded with appreciation the
working of such societies in Ceylon
and recommended the further ex-
pansion of the movement. I feel
that most of the handicaps of the
small growers can be overcome if
such societies worked satisfactori-
ly. The following are some of the
advantages claimed for them.”

I do not want to take the time of the
House by just detailing the recommen-
dations that have been made in the
Ceylon report. For advancing loans to
co-operative societies or anything like
that, there must be the necessary pro-
vision in the Bill itself,

The problems of the small producer
have been faced very well in the Bill
that we are now considering, There is
no doubt with regard to the fact that
the small producer has a definite place
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in this industry. He should have, neces-
sarily, an assured place also. In the
evidence that had been given before
us, doubts were raised whether small
holdings have a place in this industry.
We will find from the report to which
I have made reference some valuable
observations which I would just read
before this House:—

“Almost every rubber producing
country has an appreciable percen-
tage under small holdings and in
a major producing country like
Netherlands, Indies, it actually
reaches 67;1 per cent. of the total.
Small holdings rubber cannot be
eliminated as it is one of the cash
crops which give occupation and
money to the producer all through
the year. It is also a hardy crop
and can come up even on steep
slopes. Further, it is only the small
holder who reacts to fluctuations
in prices very quickly and is likely
to respond to the call for increased
production in a crisis, if necessary,
even by slaughter tapping, provid-
ed enough incentive is forthcoming.
Thus the small holder has his own
place in the industry and it is
necessary to improve his lot by
affording all the technica]l help and
protection required. Contrary to
Indian yields it is the small holder
that is reported to obtain better
yields (though due to close plant-
ing only) in Malaya. The Indian
small holder that now needs pro-
tection as well as real technical
help to come up to the level of
economic production and unless
both are forthcoming he might
before long disappear from the
field.”

Understanding the problems of the
small grower, in the Select Committee,
the Government itself brought forward
necessary amendments and the Select
Committee has been pleased to incorpo-
rate them in the Bill that we are con-
sidering now. You will see a definite
provision has been made for constitut-
ing the pool fund for protecting the
interest of the small growers and pro-
vision has been made in the Bill itself
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to utilise the funds for making such
grants to the rubber estates or for
giving such assistance as the Rubber
Board may think necessary for the
development of such societies.

The other problem has been the
problem of price control. I do not
think anybody can question the wis-
dom of a price contro] for this rubber
industry. But, in spite of the fixation
of prices, as has been pointed out by
the hon. Commerce Minister, the law
of supply and demand used to have
full play in the matter of the sale of
rubber. It has been poigted out in
the report itself to which reference
has been made that where the market
price should be really guided by the
control price in force, we had fluctua-
tions, and the market prices quoted in
the report showed that the market was,
in fact, guided by the conditions of
demand and supply created by the
various interests in the trade.

I may just invite the attention eof
this House to one difficulty which was
experienced by the Government last
year when the rubber growers were
finding it difficult to dispose of their
stocks although the country was in
itself in short supply in the matter of
this raw material. The Commerce Min-
ister was finding it difficult to save
the small grower. He had a proposal to
authorise the Board to put some funds
in the hands of the Board to purchase
this rubber to relieve the small pro-
ducer but that was not possible to be
done for want of necessary provisions
in the Act. To meet such a contin-
gency, in the Bill that we are now
considering, there is a specific provision
just to authorise the Board to purchase
rubber. It has been specifically stated
that it would be lawful for the Board
to purchase rubber in the internal
market.

Shri V. P. Nayar: Otherwise, was it
unlawtul.

Shri A. M. Thomas; No, it was not
unlawful; there was no necessary gro-
vision suthorising the Board (Inter-
ruptions) so that, it was with that ob-
ject in view that the Government
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wanted such a provision also to be
incorporated in the Bill. There was a
lot of criticism from the side of the
growers regarding grant of the import
licence, how there was manipulation
after getting the licence, and that rub-
ber was not imported within a parti-
cular period. In order to get rid of
these complaints there is another
provision which enables the Board
to import rubber also sp that
there is no possibility of any abuse
of the import licences got by the manu-
facturers.

I say that many of the objections
that have been raised by Shri Guru-
padaswamy and Shri V. P. Nayar have
been attempted to be met in this Bill
and the Bill has to be worked out. It is
only a means to an end and it is not
an end in itself. With these objects
in view, it has been provided that the
small producer must have a dominant
voice in the deliberations of the Board
and with that object in view, out of
the 7 growers' representatives 3 have
been given to the small holders, How
the small holders can be helped is a
more important thing and the pool
fund has been constituted and the pro-
blem of distress prices has been at-
tempted to be met in this Bill.

I think that if the Bill is worked out
in the proper way, it would be in a
position to solve the problems of the
industry. I am glad to find that the Cen-
tral Government has attempted to tack-
le the problems of the industry, though,
in all humility, the hon. Commerce and
Industry Minister has stated that he
is unaware of the problems cof
the industry, I would say that the
Government is bestowing its attention
on the right lines with regard fo the
problems of the industry ang it is
enough if these lines are pursued and
effect is given to the various provi-
gsions of this Bill (Interruption).

Mention has been made with regard
to the fact that a research station has
not been formed. The Commerce Minis-
ter was fair enough to admit that the
blame cannot be placed on the Board
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itself or that Government itself was
not acting speedily or that it has not
been acting with sufficient quickness.
We think that with the passing of the
Bill and the constitution of a new Rub-
ber Board, a new era will be intro-
duced in the industry and that a fair
price will be obtained by the grower
and we will be self-sufficient in the
matter of rubber.

Mr. Deputy-Speaker: There is no
time for the others.

Shri A. M. Thomas: I will finish
soon, Sir.

Shri V. P. Nayar . pointedly drew
the attention of the House that the
manufacturing concerns have been real-
ly ruining the growers at a particular
period. The real solution to that is
that where the raw material is avail-
able, there should a manufacturing con-
cern.

1 have already given figures to the
effect that the largest concentration
is in Travancore-Cochin and Malabar
but the factories consuming this raw
rubber are situated in Bombay or
Calcutta so that that is one of the
reasons why the grower has been ex-
ploited. Shri V. P. Nayar has been
pleased to refer to some of the mis-
deeds of Dunlops. With regard to that,
I have also certain facts with me,
which will indicate that the policy
followed by the present management
of the Dunlop Organisation will never
enable Indians to acquire the technical
knowledge which is required for the
development of this industry. The poli-
cy pursued by them is really an eye-
wash in the matter. The kind of techni-
cal training which the Dunlops have
so often given a lot of publicity to is
the sending of two candidates each year
to the UK. for what is called training
in UK. It can be said that there are
no Indians in the staff of Dunlops who
can claim to have the knowledge to
make a tyre. The Dunlops have been
on the Indian souil for the last twenty

Years now.

1 would, in all humility, suggest that
the problem can to a great extent be
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sulved if an industrial concern is locat-
ed near to the place where the raw
material is available,

One other point is that it was con-
sidered by the Committee and sufficient
attention was devoted by the Govern-
ment itself with regard to that aspect.
Although the duty that is now being
levied on rubber is very low, it is being
found difficult for the Rubber Board
to ccllect it. I think some machinery
has to be devised which will fix the
source at which this collection has to
be made, so that some satisfactory
arrangement with regard to that may
also be come to. Otherwise, there is
no use of levying duty at the rate of
one anna per lb. if we are not in a
position to realise the amount at the
proper time and utilise it for the wvari-
ous pbjects which the Board has in
view.

With these observations, I support
the motion moved by the hon. Minister
and oppose the motion for circulation
moved by Shri Gurupadaswamy.

Shri Velayudhan: I was listening to
the speeches made here on the Bill and
also to the comments made by the
hon. Commerce Minister regarding the
dissenting note I have added to the
Bill. This Bill, which is on similar lines
of the Coffee Bill which we passed
yesterday had one fundamental opposi-
tion from the producers or growers. I
think that is to a great extent now
ironed out by the amendment moved
by the hon. the Commerce Minister.
As one coming from a rubber-produc-
ing area—and most of the rubber es-
tates are conflned to the constituency
from which I come—I had the occasion
to study this industry. I am grateful to
the Chairman of the Select Committee,
Mr. A. M. Thomas, and also to the
hon. the Commerce Minister for taking
all of us to the Travancore-Cochin
rubber plantations with a view to give
us first-hand information regarding the
industry. Rubber industry is a vital
economy of our State. Not only that,
it has contributed to a great extent to
the natio_ml economy of this country
also. There was a lot of criticism or
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even confusion regarding the rubber
industry’s development and also about
the Rubber Board in the past. It was
thoroughly justifiable, in my opinion,
on the part of the Commerce Minister
to bring this amending Bill in the
form in which it was presented here.
We must see wherefrom the opposition
to the nomination of the Chairman and
other members came. It came, not from
the labour representatives, because two
hon. Members who represent the Com-
munist Party, Mr. Punncose and Mr.
Nanadas, have practically accepted the
suggestion of nomination by Govern-
ment. Therefore, the criticism and oppo-
sition came mostly from the growers
who were practically controlling the
Board till now. What is the history of
the Board? My own esteemed friend,
Mr. A. V. Thomas, was the Chairman
of the Board for many years but when
I read the report of the Rubber Board,
1 was surprised to find that on many
occasions perhaps the Board had not
met when convened, and when it met,
only very few representatives were pre-
sent for the Board meetings.

Regarding the other functions of the
Board, namely, licensing and collect-
ing of cess and supplying of seeds and
giving technical advice, I may tell him
that in my dissenting note I have
given a suggestion. The Rubber Board,
asg it is constituted today, has got only
a very limited function, and I thought
that there was no necessity for keep-
ing such a Board—an expensive Board
—like this with a limited function. The
functions that are being carried on by
the Board like licensing, etc., can be
handed over to the Commerce Ministry
so that the Board may go into the ac-
tual development aspect of the ino~
dustry in the country. The Board can
do wonderful service if they have a
first-class research station as suggested
by the hon. the Commerce Minister. He
has suggested a research station even
some years ago, but the Board itself
said that it had not any suitable build-
ings. What a flimsy argument it is!
How negligent the Board was towards
the exploitation of the industry in this
country! It said that it had not enough
bufldings to have a research station.
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It is not a research station like the
huge National Laboratory that was
asked for and such a huge building is
not required for as laboratory for
Rubber Research.

Shrimati Eamlendn Mati Shah (Gar-
hwal, Distt.—Western Tehri Garh-
wal Distt. cum Bijnor Distt—North):
On a point of order. There is no quorum
in the House now.

Mr. Deputy-Speaker: Hon. Members
know that during lunch time we do
not raise the question of want of guo-
rum and the proceedings go on. That
is the convention of the House. Hon.
Members, if they want to go away
and take lunch, may go.

Bhri Velayodhan: There is no scar-
city of buildings if you want to have
& rtesearch station started in the
Travancore-Cochin State. We can have
any number of buildings in order to
start this station immediately. I am
very happy that the Commerce Minis-
ter has taken a very practical view
about this particular thing, and 1
hope we shall have a first-class research
station in South India, preferably in
my State very soomn.

Another aspect which I want to
deal with is about the small grow-
ers, and a lot of criticism was made
by my friend, Mr. Nayar about the
small growers, Of course, it has be-
come  Very conventional on  his
party’s part to raise voice on behalf
of the small growers. We had visited
some of the small estates. Who are
these small growers? We must
understand the legitimacy of the
pleading for the small growers. What
is. their economic position? What is
their status? Are they poor people?
Are they humble workers? No. They
themselves possess between 25 and
150 acres.

Shri Kottakappally: Those are only
a few, but-the others are poor.

Shri Velayudhan: It is a matter of
comparison only. When we have to
understand the small growers, we
must . understand . their economic
capacity. We went to a